| TEM NO 44 COURT NO. 7 SECTI ON X'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).22767/2011

(From the judgenent and order dated 16/05/2011 in WP No. 2889/ 2011

of The H GH COURT OF DELHI AT N. DELHI)

UNI ON PUBLI C SER. COVMMN. Petitioner(s)
VERSUS

GYAN PRAKASH SRI VASTAVA Respondent ( s)

(Wth prayer for interimrelief)
Wth
I.A No.1 (Appln. for exenption fromfiling OT.)

Date: 26/09/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE G S. S| NGHVI
HON BLE MR. JUSTI CE SUDHANSU JYOTI MJUKHOPADHAYA
For Petitioner(s) Ms. | ndra Jaising, ASG
M . Nar esh Kaushi k, Adv.
Ms. Ami ta Kal kal Choudhary, Adv.
Ms. Lalita Kaushik, Adv.
For Respondent (s) M.P.S Patwalia, Sr.Adv.

M. Ashut osh Jha, Adv.
M. Amt Anand Tiwari, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

I ssue notice, returnable in two weeks.
Shri Amit Anand Tiwari, |earned counsel accepts notice on

behal f of the respondent.

The parties may file addi ti onal docunent s Wit hin t wo
weeks.
Li st the case on 17.10.2011.
(Satish K Yadav) (Phool an Wati Arora)

Court Master Court Master



